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IN THE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH
COURT NO. III

IA- 1834/2022
in
(IB)-2611(ND)2019

In the matter of

An application under section 33(2) of the Insolvency and Bankruptey Code, 2016.
In the matter of ' _
Mr. Dalip Narinder Gupta Operational Creditor
Versus

Shree Om Enterprises Private limited ., Corporate Debtor

Applicant

©© Ms. Pachi Johr, Advocate

- Date of pronouncement: 24.05.2022
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Code, 2016 for liguidation of the Corporate Debior Le, Shres On
Enterprises Private Limited

b. Pmm%ﬂmm@@bmwm fn respect of
the Corporate Debuar.

This Adjudicating Authority, vide #s order dated 75.10.2021 on 2 Petition
ﬂ!edbymﬁpum&wt'opwmﬁmww
waimﬁof&wlmhﬂwymﬂw&&,ﬁ}ﬁﬁ&%?,
directed initistion of the Corporste Insolvency Resoletion Process
(CIRP') agzinst the Comporate Debtor 2nd appointed Ms. Archens
Wm&ummwcmmwm
confirmed as RP.

On 01.04.2022, i the 5* meeting of the CoC, it was resolved that as thers
are o possible ways for revival of corporate debtor. Therefore, the CoC
ith 71.87% voting share recommmended for liquidation of the Corporate
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{n Re liquidation of Shree Om Enterprises Py, Lug,

C.

1A 18342022 in (IB) 2611(ND)2019

Ms. Archana Singhal [Reg No IBBI/IPA-001/1P-P-02036/2020-
2021/13116);  Email: archanafca@gmail.com; Address:  F-601
Mayurdhwaj Apartment , Plot No. 60, 1. P. Extension [East, National
Capital Territory of Delhi .1 10092; whose name has been proposed by
CoC is hereby appointed as liquidator as provided under section 34(1)
of'the Code, in terms of regulation 7A of the Insolvency and Bankruptcy
Board of India (Insolveney Professionals) Regulations, 2019, subject to
his possessing a valid Authorization.

The Liquidator shall initiate liquidation process as envisaged under
Chapter-11I of the Code and the Insol vency & Bankruptcy Board of India
(Liquidation Process) Regulations, 2016,

Public Notice shall be issued in the same newspapers in which
advertisements were issued earlier stating that the Corporate Debtor is
in liquidation.

All the powers of the Board of Directors, and of key m:

shall cease o cxist in sccordance with section 34(2) of the Code. Al

these powers shall henceforth vest in the Liquidator.







